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Central Administirative Tribunai

Principal Bench
R.A. No. 180 of 2001
in '
G.A. No. 104% of 1938
. New Deihi, dated this thse 8ih May, 2001
HON'BLE MR. S.R. ADIGE, {A)

£, VICE CHAIRMAN
L

A T
HON BLE DR. A. VEDAVALL}, MEMBER (J)

in the matier of:

Narender RKumar Vs. Union of indsa &

.. Review Appiicant

Union of india and Urs.
Versus /
‘Narender Rumar .. Respondent
s
P ORDER (By Circulationd
hS.R. ADIGE., VC {A) -
Perused the R.A.
. Z. Norne of ihe‘ éfcunds contained therein
- A: ' bfings it within the scope and ambit of Section
o {. 22(3){f) A.T. Act read with Order 47 Ruie 1 c.rP.C.

under which alone any orders/dscision of ihe Tribunai

can bea reviewed.
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o 3. in the guise of an R.A. reviaw
¢ applicanis have actuaiiy sought to appeai against the
. i N i - (Y - : -
impugned order, which is not permissiblie in ia8w.
4. R.A. is rejected.
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{(Dr. A. Vedavaiii) {S.R. Adige)
Memoer (JJ Vice Chairman {A)
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